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State
Vs.
Brij Bhushan & Anr.

354,354D,354A,506(1),109
of IPC

is an Ex-MP

. S.. | CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLLA
complaint case
or closure
report
10. DLCT12-000093-2023, Cr. Case:- 06/2023 Sec. 2 One of the accused persons 15.06.2023 07.07.2023 21.05.2024

superior court, if
yes given details

Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has
the case Witness cited | Witness Witness drcrisetbwRkihey Witness cited Witness examined hien pasthd tor flal
5 2 recorded or not arguments
dropped/admitted | examined
Prosecution 48 5 admitted & 8 33 Not recorded N/A N/A N/A
Evidence Dropped
Whether there is | Whether any | Expected date of (a) (b) (c)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal
proceedings are existing in the said case(s) during the month formulated and of the said case(s)
ordered by the matters the steps taken

for expeditious
disposal of the
said case(s)

No

No

August, 2026

On 02.05.2026 PW-22, PW-23, PW-24 and
PW-25 were examined and discharged.
Mater was adjourned for PE on 05.05.2026.
On 05.05.2026 PW-26, PW-27, PW-28 &
PW-29 were examined and discharged.
Mater was adjourned for PE on 12.05.2026.
On 12.052026 PW-30 examined and
discharged. Matter was adjourned for PE
on 15.05.2026.

On 15.05.2026 PW-31 examined in chief
and further examination in chief was
deferred due to paucity of time. Matter was
adjourned for PE on 19.05.2026.

On 19.05.2026 PW-31 examined in chief
and further examination in chief was

Shortest  possible
date is given as per
the convenience of
victims/prosecutio
n witnesses as well
as Ld. Counsel for
accused persons.

On the request of the Victim/Witness matter was
adjourned for NDOH.
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On 20.05.2026 PW-31  examined and
discharged. Matter was adjourned for PE
on 25.05.2026.

On 25.05.2026 PW-1,PW-20 & PW-32 were
examined and discharged.  Matter was
adjourned for PE on 30.05.2026.

On 30.05.2026 fresh supplementary charge
sheet was filled. Same was taaken on
record. Matter was adjourned for
consideration of supplementary chargesheet
on 01.06.2026.

S.1. No.

CNR No. and Case Title

Nature
-whether state case,
complaint case or
closure report

Penal Statutes
involved

Whether accused is
sitting or former
MP/MLA

No. of accused

Date of institution Date of taking cognizance

Date of framing charge

DLCTI12-000115-2023,
DRI

Vs.

Baba Leather Impex Pvt.
Ltd. & Ors

Ct. Case No. 12/2023

Sec. 132/ 135(1)(i)
(a)/135(1)(i)(b) of The
Custom Act

7 (Out of which 02 are
abated)

one of the accused persons
is a Ex. MLA

06.06.2023 11.08.2023

Present stage of the case

=)

etails of prosecution witness

Statement of accused

whether recorded or not

Details of defense witness

Date sin

ce when matter has been posted
for final arguments

Witness cited Witness dropped Witness examined Witness cited Witness examined
Arguments on charge 36 2 19 - Nil Nil -
Whether there is any Whether any interim Expected date of (a) (b) (¢)

stay of proceedings
ordered by superior
court, if yes given details

orders are existing in
the matters

disposal of case

Short summary of the work done in the said case(s)
during the month

Action Plan formulated

and the steps taken for

expeditious disposal of
the said case(s)

Specific reasons, if any causing delay in disposal of the said case(s)

No

No

On 05.05.2026 matter was disposed off all accused
persons were discharged. File was ordered to be
consigned to Record Room after due compliance.

Shortest possible dates are
given and appropriate steps

are being taken for
expeditious  disposal  of
case.

Additional Chif Jyeia
T3 ¢y

. -~ s
Rouse Avenue Disti

didial Magistrare
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S.I. ! CNR No. and Nature Penal Statutes No. of accused | Whether accused | Date of institution| Date of taking Date of framing charge
No. Case Title -whether state involved is sitting or cognizance
case, former MP/MLA
complaint case
or closure
report
12.  |DLCT12-000198- | Cr. CASE No. |Sec. 125 OF 1471 Sitting MLA 01.11.2023 22.06.2024 -—--
2023 14/2023 REPRESENTATI
STATE vs ON OF PEOPLE
KAPIL MISHRA ACT
(RBT ON
16.12.23)
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has
{hie-ctve Witness cited | Witness dropped | Witness o Witness cited Witness examined it psicl JuE Sl
: recorded or not arguments
examined
Scrutiny of 14 N/A N/A N/A N/A N/A N/A
documents,
arguments
Whether there is | Whether any | Expected date of (a) (b) (¢)
any stay of interim orders | disposal of case | Short summary of the work done in Action Plan Specific reasons, if any causing delay in disposal
proceedings are existing in the said case(s) during the month formulated and of the said case(s)
ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the
said case(s)
Yes Yes Matter is before |On 09.04.2026, in pursuance of the NA Stay of proceedings by Hon'ble High Court of Delhi
Vide latest order | the Hon’ble Delhi |order dt. 02.04.2026 of the Hon’ble
dated 28.08.2025 High Court High Court of Delhi matter has been
of Hon'ble High adjourned for 06.07.2026..
Court of Delhi




S.IL.

CNR No. and Case

Nature

Penal Statutes

No. of accused

Whether accused is

Date of institution

Date of taking

Date of framing charge

No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
13. DLCT-12- Ct. Case No. Sec. 12 of the 1 Sitting MLA 03.06.2024 08.07.2024 ---
000163/2024 12/2024 Protection of Women
from D.V. Act, 2005
BHANVI
KUMARI SINGH
Vs. RAGHURAJ
PRATAP SINGH
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has
i Witness cited Witness dropped Witness examined arzccléii'(ie;v::t::: Witness cited Witness examined - ::;sl:f:e:?trs M
Appearance of - Nil - - -- - -
accused
Whether there is Whether any Expected date of (a) (b) (c)
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the the said case(s)
ordered by the matters steps taken for
superior court, if expeditious disposal
yes given details of the said case(s)
Yes Yes Matter is before |On 22.05.2026 it was submitted by both the | Appropriate steps Matter was reserved for orders before Hon'ble High
Vide order dated the Hon’ble Delhi |Ld. Counsels that matter is pending before | will be taken for Court of Delhi
11.09.2024, the Vide order dated High Court the Honb’le High Court of Delhi where the | expeditious disposal
proceedings before 11.09.2024, the matter was reserved for judgment and it was | of the case after
this Court were proceedings also requested to give NDOH after second | vacation of interim
stayed by Hon'ble before this Court week of July, 2026. At joint request the |order.
High Court of Delhi. | were stayed by matter was adjourned for 09.07.2026.
Hon'ble High
Court of Delhi.
S.L CNR No. and Nature Penal Statutes No. of accused Whether accused is Date of Date of taking Date of framing charge
No. Case Title -whether state involved sitting or former institution cognizance
case, MP/MLA
complaint case
or closure ¥ 4
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report
PLCT12-000268- | Ct. Case U/s 223 & 175 of 8 One of the accused |27.09.2024 NA NA
2024 No.17/2024 BNSS, 2023 persons is sitting
MLA
Gyanendra Singh
v. Ajay Mahawar
& Ors.
Present stage of Details of prosecution witness Statement of Details of defence witness Date since when matter has
e Witness cited | Witness Witness examined Hetufed whester Witness cited | Witness examined Bsenipostscifar el
recorded or not arguments
dropped
Filling of ATR NA Nil NA NA NA NA NA

Whether there is | Whether any | Expected date of (@) (b) ()

any stay of interim orders | disposal of case | Short summary of the work done in the | Action Plan |Specific reasons, if any causing delay in disposal

proceedings are existing in said case(s) during the month formulated and of the said case(s)

ordered by the matters the steps taken
superior court, if for expeditious
yes given details disposal of the

said case(s)
No No October 2026 On 05.05.2026 Ld. Counsel for the complainant | Appropriate

was present through VC alongwith complainant steps are taken

in person. This Court is in receipt of the Order by giving
dated 30.04.2026 of Ld. Sessions Judge, RADC. | 0o possible
Court needs some time to go through the same. | for

Matter was adjourned for further proceedings on o
11.05.2026. expeditions

On 11052026 Proxy Counsel for the|disposal of the
complainant was present through VC alongwith | case.

complainant in person. Proxy Counsel for the
complainant sought adjournment submitting that
the main counsel was not present today.
Request was allowed. At request matter was
adjourned for 21.05.2026.

On 21.05.2026 Ld. Counsel for the complainant
was present through VC alongwith complainant
in person and sought adjournment citing
personal exigency same is allowed and matter
was adjourned for 01.06.2026.
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S.I. | CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing charge ]‘
No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
15. DLCT12-000088- |Cr.CASE No. |419/420/467/468/471 28 18.11.2015(Actual) -- --
2025 08/2025 /120-B/34 IPC r/'w (3 abated & 02 P.O) | A-19 (Dharam Pal
3/4/5 Gambling Act, Yadav(@ DP Yadav) RBT on
Case RBT on 30 Arms Act, 66(D) was former MP/ 11.03.2025
11.03.2025 IT Act, and 4/7 MLA who has now
Name & Emblem been discharged in
STATE vs Roshan Act. this matter.
Lal Verma & ORS.
FIR NO. 912/2015
PS:
BHAJANPURA
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has

case

accused whether

been posted for final

Witness cited Witness dropped Witness examined pecwdetor Sink Witness cited Witness examined arguments
Arguments on 77 - - Not recorded N/A N/A N/A
Charge
Whether there is Whether any Expected date of (a) (b) (c)
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the the said case(s)
ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

No

October, 2026.

On 29.05.2026, It was informed that the
matter is pending in in Crl. Revision before
Sessions Court and same is fixed for
15.07.2026. The matter has been re notified
for 16.07.2026.

Appropriate
will be taken by
giving shortest
possible dates for
expeditions disposal

steps

Crl. Revision is pending before Ld. Sessions Court.

of the case.
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S.L ‘! CNR No. and Case

Nature

Penal Statutes

No. of accused Whether accused is

Date of institution

Date of taking

Date of framing charge

2025 & CR CASES
14/2025

STATE VS, ALKA
LAMBA

FIR NO. 80/24, PS
PARLIAMENT
STREET

case)

of BNS

No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
16. DLCT12-000178- | Criminal (State |221/223 (A)/132/285 01 Former MLA 27.06.2025 20.08.2025 -

Present stage of the
case

Details of prosecution w

itness Statement of

accused whether

Details of de

fence witness

Date since when matter has

b ted for final
Witness cited Witness dropped Witness examined oourdad-or BOE Witness cited Witness examined o :lf:;sufnentg e
Consideration point 11 NA 11 N/A N/A N/A N/A
of cognizance
Whether there is Whether any Expected date of (a) (b) (c)
any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of
proceedings are existing in said case(s) during the month formulated and the the said case(s)
ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

No No August, 2026 On 04.05.2026 final arguments were heard, | Short dates given
written submissions and relevant citations |and no unnecessary
have been filled on behalf of the accused. | adjournments are
Ld. APP for the State sought time to file the | being given. Further
written submissions along with relevant |all efforts are made
citations. Matter was adjourned for|to dispose off case
pronouncement of judgment on 22.05.2026. |expeditiously.
On 22.05.2026 matter was adjourned for the
purpose fixed on 25.05.2026.
On 25.05.2026 judgment was pronounced
and accused stood convicted. Matter was
adjourned for quantum of sentence on
04.06.026.
. R.I. l CNR No. and Case Nature Penal Statutes No. of accused Whether accused is | Date of institution Date of taking Date of framing lcharge
dam
Adi‘.l:)'ﬂ 3: (*1}
S v |
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No. Title -whether state involved sitting or former cognizance
case, complaint MP/MLA
case or closure
report
I DLCT12-000397-2024 | Criminal (State | 186/353/323/341/5 02 Sitting MLA 24.12.2024 27.09.2025 -
& CR CASES case) 06/34 IPC
18/2024
STATE VS, HAJI
YUNUS
FIR NO. 348/24, PS
DAYAL PUR
Present stage of the Details of prosecution witness Statement of Details of defence witness Date since when matter has
case d wheth been posted for final
Witness cited Witness dropped | Witness examined arceccl:)sred e: 0: n :tr Witness cited Witness examined ;rgum sxila o
Matter fixed for 14 N/A 02 N/A - N/A N/A N/A
compliance/ further
consideration on
point of cognizance
Whether there is Whether any Expected date of (a) (b) (©)

any stay of interim orders disposal of case Short summary of the work done in the Action Plan Specific reasons, if any causing delay in disposal of

proceedings are existing in said case(s) during the month formulated and the the said case(s)

ordered by the matters steps taken for

superior court, if
yes given details

expeditious disposal
of the said case(s)

No

August, 2026

On 06.05.2026 Ld. PO was on leave. Matter
was adjourned for PE on 13.05.2026.

On 13.05.2026 PW-1& PW-2 were examined
and discharged. Matter was adjourned for PE
on 18.05.2026.

On 18.05.2026 lawyers were abstaining from
work. Three Witnesses were discharged
unexamined.  Matter was adjourned for
28.05.2026.

28.05.2026 was declared holiday and
therefore; the matter was taken up on
29.05.2026. Both accused persons were
absent. Oral exemption was sought on behalf
of both accused persons by Ld. Counsel
Heard and allowed. Ld. Counsel for the
accused persons sought adjournment citing
the reason non availability of main Counsel.
Matter was adjourned for PE on 03.06.2026.

Short dates given
and no unnecessary
adjournments are
being given. Further
all efforts are made
to dispose of case
expeditiously.

S

Rouse Avenue District




S.L CNR No. and Case Nature Penal Statutes involved No. of accused Whether accused is Date of institution Date of taking Date of framing charge
No. Title -whether state sitting or former cognizance
7 case, complaint MP/MLA
case or closure
report
18. DLCT12-000279-2025 | Criminal (State | 186/353/342/34 IPC 02 01 Siting MLA and Initial date of 10.01.2020 -

& Cr Case No.
294/2020

STATE VS. SHOAIB
IQBAL

FIR NO. 18/17
PS - DARYA GANJ

case)

01former MLA

Institution — 10.01.2020
and Date of Institution
in the present court
25.09.2025

Present stage of the
case

Details of prosecution witness

Statement of accused

whether recorded or

Details of defence witness

Date since when matter has been
posted for final arguments

stay of proceedings
ordered by superior

interim orders
are existing in the

disposal of case

Short summary of the work done in the said
case(s) during the month

Action Plan
formulated and the

Specific reasons, if any causing delay in disposal of the said

Witness cited Witness dropped Witness examined not Witness cited Witness examined
Framing of charge 15 10 5 N/A N/A N/A N/A
‘Whether there is any Whether any Expected date of (a) (b) (c)

case(s)

acquitted. File was ordered to be consigned

to record room after due complaince.

court, if yes given matters steps taken for
details expeditious disposal of

the said case(s)
No No On 04.05.2026 matter was disposed off as | Short dates given

and no
unnecessary

adjournments are
being given.
Further all efforts
are made to
dispose of case
expeditiously.

K/“[

e e A mwﬁmﬁm

Additional Chief Jijeic

K (EERC T
Rouse Avenue Distr

ct Courts, New Defhi



S.1. No.

CNR No. and Case Title

Nature
-whether state case,

Penal Statutes involved

No. of accused Whether accused is

sitting or former

Date of institution

Date of taking cognizance

Date of framing charge

complaint case or MP/MLA
closure report
19. DLCT12-000058-2026 & | Criminal (State 186/353/342/34 1PC 7 One accused is a sitting Initial date of Institution — - --

Cr Case No. 58/2026

Basant Goel ANR Vs
Jitender
Mahajan

FIR NO. 18/17
PS — DARYA GANJ

case)

MLA.

19.02.2026 and Date of
Institution in the present
court 25.02.2026

Present stage of the case

Details of prosecution witness

Statement of accused

whether recorded or not

Details of defence witness

Date since when matter has been posted
for final arguments

Witness cited Witness dropped Witness examined Witness cited Witness examined
Fresh case registered. Put 3 N/A N/A N/A - N/A N/A
up for consideration.
Whether there is any Whether any Expected date of disposal (a) (b)

stay of proceedings
ordered by superior
court, if yes given details

interim orders are
existing in the
matters

of case

Short summary of the work done in the said case(s)
during the month

Action Plan formulated

and the steps taken for

expeditious disposal of
the said case(s)

(¢)

Specific reasons, if any causing delay in disposal of the said case(s)

No

No

December 2026

On 14.05.2026 Lawyers were abstaining from work.
Complainant No. 1 was present through VC alongwith
Proxy Counsels, Summoned witness ASI Sushil Kumar,
PG Cell, North — East district was present in person at
request matter was adjourned for 25.05.2026.

On 25.05.2026 Ld. Counsel for the complainant and
Summoned witness ASI Sushil Kumar, PG Cell, North —
East district was present in person.

Ld. Counsel for the complainant submitted that the
record filled by the summoned witness is incomplete.
On this witness ASI Sushil Kumar sought some more
time to file the complete record as mentioned in the
application which was not object by the Ld. Counsel for
the complainant. At request matter was adjourned on
02.06.2026 for the same purpose.

Possible shortest date will
be given. All efforts will
be made to dispose of case
expeditiously.

N/A

3#“.- { qﬂ
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S.I. No. | CNR No. and Case Title Nature Penal Statutes involved No. of accused Whether accused is Date of institution Date of taking cognizance Date of framing charge
-whether state case, sitting or former
’ complaint case or MP/MLA
closure report
20. DLCTI12-000105-2026 Criminal 175(3) BNSS 44 One accused is a EX- Initial date of Institution — - -

(Complainant case) MLA. 19.03.2026

A. S Vs State and

others.

CT CASE NO. 05/2026

PS — VASANT KUNJ

Present stage of the case Details of prosecution witness Statement of accused Details of defence witness Date since when matter has been posted

whether recorded or not for final arguments

Witness cited Witness dropped Witness examined Witness cited Witness examined

Fresh case registered. Put 1 N/A N/A N/A - N/A N/A

up for consideration.
Whether there is any Whether any Expected date of disposal (@) (b) (c)
stay of proceedings interim orders are of case Short summary of the work done in the said case(s) | Action Plan formulated | Specific reasons, if any causing delay in disposal of the said case(s)
ordered by superior existing in the during the month and the steps taken for
court, if yes given details matters expeditious disposal of
the said case(s)
No No December 2026 On 16.052026 Ld. Counsel for the|Possible shortest date will | Fresh case received by way of assignment on 19.03.2026.
complainant was present alongwith |2 siven. All efforts will

complainant in person. In compliance of
order dated 29.04.2026 reply was filled by
the SI Priyanka duly forwarded by The
SHO, PS Cyber/SWD same was taken on
record. Copy supplied. Inspector Kuldeep
Rana submitted that all the links which was
provided by the complainant on last date of
hearing has been analyzed and the Audio
transcripts has been prepared. It is further
submitted that the links provided by the
complainant have also been sent to IT
intermediaries and the legal opinion is also
being sought for proceedings ahead in the
present matter.

Last and final opportunity was granted to
Inspector Kuldeep Rana and SI Priyanka for
filling the complete/ Detailed /Additional
report. Matter was ordered to be adjourned
for compliance on 20.05.2026.

On this, Inspector Kuldeep Rana sought 02
weeks time for filling detailed report in the

be made to dispose of case
expeditiously.

;20 -(.J:;'n‘-u.

Additional Chisf
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present matter. Not objected to by the
complainant.

At joint request matter was adjourned for
compliance on 30.05.2026.

On 30.052026 Ld. Counsel for the
complainant and Insp. Kuldeep Rana, PS
Cyber/SWD in person. In compliance of
previous order detailed reply has been filled
by Insp. Kuldeep Rana.

At this stage Ld. Counsel for the
complainant seeks adjournment citing non
availability of arguing Counsel. Allowed
subject to it being last and final opportunity.
Matter was adjourned for arguments on
05.06.2026.

Qo‘\lx\\%

Submitted Please
Forwarded Please:-
ACJIM-04/ RADC/ NEW DELHI

~

. p::__'_é T I SR %
T ERET T N5 BUST S nhiu-04
Additionai g trate-04
B (EER T TR, 7 feeen

Rouse Avenub Disirict Courts, New Defhl

el O
Prepared"{y - (JA/ Ahlmad)

In the court of Sh. Ashwani Panwar,
Ld. ACIM-04/RADC, ND
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